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T. 10/2025 — FET FT

LA 174(31).—F0T TEHT, FarT q7 i F47 w2 Afafaaw, 2017 (2017 #1 12) Fi a7 5
= T 95T &7 3 3{I¥ Tehishd /T Sl FaT e At =a7, 2017 (2017 7 13) T 4127 3 % dgd Ja<d gl
T TIRT FLA gU, HIET T & (o< Ho1AT (TS7ea T AT) i STfeg=er gear 02/2017-5&17 &Y, ST 93
& TSI, AETETR, 90 I, @< 3, 39-8¢ (i) # 91.#1.54. 609(ar), &A1 19 S, 2017 F qgq TR =l
TE oY, § Merforiad s Heme Fd g, raia-

I ATEEEAT |, ATCTRT H, -

1755 G1/2025 1)



THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(i) T HEAT 7 i IO "ataa gfafsat & v 9v, Feferfea staefod i sosft, sraiq;-

SKEES

eI T H A9, QXAA-[asT, Fleqqal- age, AT, S,
TIAE, FMET, HIIAT, HaTe AT, HIHT AT FHY & ol

(if) T HEAT 23 3T I "ataq TATEAT & T 9%, Mafertad staemfud St Srustt, srerid;-

“23.

EEEESERS

FRAATE T | A A9 T 717 | |7 XV (01.04.2017 T HISE AT
H=AT 1 9 200) ¥ Fe AHT ATSS STawT AIE il BIEHT (A,

=ereg S ST Teda e Fradt are & dand ATHe &,

(iii}) ¥ HEAT 49 3T IH Haterq TATAT & e 92, Fofated staemfod $ o, sraid-

"49.

ST 5T | SR, ASTHY, ST 3T 21 & forel”

(iv) F¥ HE=AT 53 3T 39 Gataa Tatedr & e a7, et sfaesroa it Sost, -

"53.

ST

TSI 5T | ST, FARl, qR0Y, SEaE-3=mEd, 9, F#wr,

STAR, FEHT, ITATAL, STHAHY, FHMEL, T, TR AT AR &

Srenm;

(V) FF H&AT 63 ¥ 394 Gata watedr & w97, Mot sfaestoa $it sost, saiq-

“63.

HES

TFHAATE 75T | (ARTHGL ATAF 6 TATIH LT % ST, [T T il GISHY)
qgY, THATIH, fawmre, ey, qiasiia, fAeaeadr, aasmel,

FATEHATL, AT, RS & et |

THAATE ST 3T §F TS [Sol § (09T =T Ae@r & Hehean
g STt UF ST o AT TSAT A 3T THR TA 32 TaqaT 81",

(vi) ¥ F=AT 100 = 379 gatead TRt % s a7, Feteried gtaearfo it o, serid-

“100.

IGEI RSl

freaes, AnmaiEaH, gy, TR S o BREREe 5 F agage
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(vii) FF H=AT 102 3T 39 Gataa TEatedt & v 97, FMeferfaa sfaesmod $ Sost, sqaiq-

"102. | STATX TISTEAT 15T | eI, GefFa¥, TSEHE, sferareT, =T, TaTTTE,
ST, TTHATET, FaT, FTET, FHIel 3T AATAT F Rrer”;

[®T. & HedTamreei-20016/8/2025-sTHE]
T FHIT, AT A=

feoqur.- qor sfeR=ET |, 02/2017-F51T FT F ARG & SIS, FETEIRO H ALALE. 609(30),
ST 19 97, 2017 % qEq TR T 747 o7 7 o™ a1 Afag=mT |, 27/2024-3F517 FT

FIT Fertard foha 73T, o 9a & TS99, J|rhrer § 91, 729(31), fa|is 25 q9aY 2024
& dgd TRTra fohaT I =

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 13th March, 2025
No. 10/2025 — Central Tax

G.S.R. 174(E).—In exercise of the powers conferred by section 3 read with section 5 of the Central Goods and
Services Tax Act, 2017 (12 of 2017) and section 3 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017),
the Central Government, hereby makes the following further amendments in the notification of the Government of India,
in the Ministry of Finance (Department of Revenue), No. 02/2017-Central Tax, published in the Gazette of India,
Extraordinary, Part 11, Section 3, Sub-section (i), vide number G.S.R. 609(E), dated the 19th June, 2017, namely: -

In the said notification, in Table, -

(i) for serial number 7 and the entries relating thereto, the following shall be substituted, namely: -

"7. Alwar Districts of Alwar, Khairthal-Tijara, Kotputli-Behror, Bharatpur, Deeg, Dholpur, Dausa, Karauli,
Sawaimadhopur, Sikar and Jhunjhunu in the state of Rajasthan."”;

(i) for serial number 23, and the entries relating thereto, the following shall be substituted, namely:-

“23. | Chennai Districts of Viluppuram, Kallakurichi, Thiruvannamalai, Vellore, Tirupathur, Ranipet,
Outer Tiruvallur, Kanchipuram, Chengalpattu and areas covered under Pallavaram Cantonment
Board excluding Chennai Corporation Zone Nos. | to XV (from Ward No. 1 to 200 in
existence as on 01.04.2017) and St. Thomas Mount Cantonment Board in the State of Tamil
Nadu”;
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(iii) for serial number 49 and the entries relating thereto, the following shall be substituted, namely: -

“49. | Jaipur Districts of Jaipur, Ajmer, Beawer and Tonk in the state of Rajasthan.";

(iv) for serial number 53 and the entries relating thereto, the following shall be substituted, namely: -

"53. |Jodhpur |Districts of Jodhpur, Phalodi, Nagaur, Didwana-Kuchaman, Pali, Sirohi, Jalore, Barmer, Balotra,
Jaisalmer, Bikaner, Churu, Ganganagar and Hanumangarh in the state of Rajasthan.";

(v) for serial number 63, and the entries relating thereto, the following shall be substituted, namely:-

“63. | Madurai Districts of Madurai, Ramanathapuram, Sivagangai, Virudhunagar, Tuticorin, Tirunelveli,
Tenkasi, Kanyakumari, Theni, Dindigul (except D. Gudalur Village of Palayam Firka of
Vedasandur Taluk) in the State of Tamil Nadu.

The territorial waters and the seabed and sub soil underlying such waters from where the nearest
point of the appropriate baseline is located in the state of Tamil Nadu and the Union territory of
Puducherry.”;

(vi) for serial number 100 and the entries relating thereto, the following shall be substituted, namely:-

“100. Tiruchirapalli Districts of Tiruchirappalli, Perambalur, Ariyalur, Karur, Pudukottai, Thanjavur,
Thiruvarur, Nagapattinam, Mayiladuthurai, Cuddalore, and D. Gudalur village of
Palayam Firka of Vedasandur Taluk of Dindigul District in the State of Tamil Nadu.”;

(vii) for serial number 102 and the entries relating thereto, the following shall be substituted, namely:-

"102. Udaipur Districts of Udaipur, Salumbar, Rajsamand, Bhilwara, Chittorgarh, Pratapgarh,
Dungarpur, Banswara, Bundi, Baran, Kota and Jhalawar in the state of Rajasthan.”;

[F. No. CBIC-20016/8/2025-GST]
RAUSHAN KUMAR, Under Secy.

Note: - The principal notification No. 02/2017-Central Tax, was published in the Gazette of India, Extraordinary, vide
number G.S.R. 609(E), dated the 19" June, 2017 and was last amended by notification No. 27/2024-Central Tax,
published in the Gazette of India, Extraordinary, vide number G.S.R. 729(E), dated the 25" November 2024.
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